
• 't HIGH COUH.T OF JAl\11\tlU AND J(ASIIMlR AT SH.INAGAR 
.. (Exercising pom.'I'S of llar Council under s(~Ction 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: __ CJ-=G"--· \._,_\ _9\-\------ Dated: \tl:,\_\ c'J \. ~~, \~ \ -r 
It is hereby notified that vide High Court Order Dated 14.10.2019 

Mr. Adil Bashir Koul 
S/0 Bashir Ahmad Koul 
R/0 Wandhama, Bye-Pass Mohalla, Tchsil Lar, Distt. Ganderbal 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK--47212019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of Qrovisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: I 'J I ?~ated 
Copy forwarded to the: 
1. Principal District & Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President District Bar Association, Ganderbal. 

~harge N.I.C. High Court of J&K Srinagar for uploading on the 
website. : 

6. lVIr. Adil Bashir Koul, Advocate 
... _ .. for i nformatior1 and necessary action. 

L o--r,.;-____. 
__...., ::::::.-----·· \ 

rl' ----- --5 \0..-'Cl 
Additional Registrar \ ..-

' 
• ..,.. .....,? J \ 

v -.\~=~ 
----;~, \ ')\\~ 



~- HIGH COURT OF JAMMU AND l(ASHMIRAT SRINAGAR 
4 (Exercising powet·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: --~---~_--:_c_) __ Dated: \ ~\ \~ )ns \~ 
\ ~ 

It is hereby notified that vide High Court Order Dated 14.10.2019 

Ms. Anisa Yousuf 
D/0 Mohammad Yousuf 
RIO Branpather, Batmaloo, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No..!K-47312019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

L--v-r~ 
(r:;'h.ammad Yasin Beigh)/ 5...-10 ,.., ~ 

J Additional Registrar j 
No /Cj .Jo 2-r f Dated __i_(!, \ \ c\ 'EL \ c1 nv/ ~-'\.. 

\ o), '-'I r ( 
Copy forwarded/to the: 
1. Principal District & Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

4. 
-. 5. 

of Government Gazette. 
President Bar Association High Court of J&K, Sri nagar. 
In-charge N.I.C. High Court of J&K Srinagar for uploading on the 
website. 

6. Ms. Anisa Yousuf, Advocate 
...... for information and necessary action. 



HI GI-l COUH.T OF JAMMU AND I<ASHMIH. AT Sl~INAGAR 
~ (Exercising powers of Bar Council undet· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: -~-..,_,-==S---...l\ __ Dated: \ ~\ \ o \~~ \;) 
I '-l 

It is hereby notified that vide High Court Order Dated 14.10.2019 

Mr. Abrar Ul Haq Fazili 
S/0 Faiz Ul Haq Fazili 
R/0 Nelv Colony Noorbagh, neat· Rahim Complex, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-47412019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

___,. ~ -~~ 
(Moham~n Beigh)\ 

Addition~gistrar j 
\tl \ \ (}\ '04) ':\ . ~~~~\ 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President Bar Association High Court of J&K, Srinagar. 
5. In-charge N.I.C. High Court of J&K Srinagar for uploading on the 

website. 
6. l\1r. Abrar Ul Haq }fazili, Advocate 

...... for information and necessary action. 



HIGI-1 COURT OF JAMMU AND KASIIMIR AT SRINAGAR 
(Exc1·cising powers of Ba1· Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: __ q-=-c-_.:::..,_·"")_. __ Dated: 1 ',3 { f ,, r ')-6 I:( 

It is hereby notified that vide High Court Order Dated 14.10.2019 

Ms. Asifa Malik 
D/0 Majid Hussain 
R/0 Village Badhori, Bari-Brahmana, Samba 
AlP Channi Rama Malik Mad<.et, .Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. Hls/her name has been entered under 

serial No.JK-47512019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~·~~'~ (Mohammad Yasin Beigh) 

' 

Additio.Vegistrar J 
No: l c) '),) \,, .....-~c) ) l\-c Dated: _!\_::::~~~__J..I~o~_ Src~\_._\=+-1 ::.~·?\---

. 7 \ ' ,)tt"h\ 
Copy forwarded to the: 
1. Principal District & Sessions Judge, Samba/Jammu 
2. Secretary, Bar Council of India, New Delhi. . 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. 
5. 

President District Bar Association, Samba. 
In-charge N.I.C. High Court of J&K Srinagar for uploading on the 
website. 

6. Ms. Asifa Malik, Advocate 
...... for information and necessary action. 



Oq;; 

HI GI-l COURT OF JAl\tlMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council unde1· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _ ____,)\'-'---'C"='--. ,....__,.~)_,__ Dated: _l2j_ 1 r:;} :a:, lj 

It is hereby notified that vide High Court Order Dated 14.10.2019 

Mr. Abdul Rouf War 
S/0 Abdul Gani \Var 
R/0 Vodhpora, Dar Mohalla, Tehsil Handwara, Distt. Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.J/(-476/2019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

\ ~~ ,.-, . "--------__..-1 5 ... ' ,.. \ ~ 
(Mohammad Yasin Beigh) I 0 

No: lP;\a _.')_;S ~tf:>ated: 
J 

~ \ .. ~~ditio~al RJgistrarj 
\ \.~ \ \ (~ '}()\ ~ -v ,J~~-

' ' ' .... -15/tt·-/ U\ 
Copy forwarded to the: 
1. Principal District & Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. 
5. 

President District Bar Association, Kupwara. 
In-charge N.I.C. High Court of J&K Srinagar for uploading on the 
website. 

6. Mr. Abdul Rouf War, Advocate 
...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exe1·cising powers of Ba1· Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

~ c-·-6 l } J No: __ c-::,_0 ___ Dated: 2 I o ")-v l 3 
(I I -';I 

It is hereby notified that vide High Court Order Dated 14.10.2019 

Ms. Farkhandah Farooq 
D/0 Mohammad Farooq Reshi 
R/0 Tral-1-Payeen, Tehsil Tral, Distt. Pulwama 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.Jl(-47912019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: 'c1 J'-\1-lt lr) L (J Dated: , I 
Copy forwarded to the: 
1. Principal District & Sessions Judge, Pulwama 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. 
5. 

President District Bar Association, Pulwama. 
In-charge N.I.C. High Court of J&K Srinagar for uploading on the 
website. 

6. Ms. Farkhandah Farooq, Advocate 
...... for information and necessary action. 

,.--,·~~~ 
Additional Registrar \ s.-\0 

S\__// L1---~~ 
--;-~ft-c>l\C, 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: __ CJ-'=::u:......::S::::..._~j+-, __ Dated: \ '6 \\ c1 \~a-<=.\~ 
I \ ( 

It is hereby notified that vide High Court Order Dated 14.10.2019 

Mr. A vekpal Singh 
S/0 Charanjeet Singh 
R/0 Manjana Kahnka, Nowshera, Rajouri 
AlP Plot No.lOl, Shopping Centre Bakshi Nagar, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.Jf(-47712019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded tot e: 
1. Principal District & Sessions Judge, Rajouri/Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. 
5. 

President District Bar Association, Rajouri. 
In-charge N.I.C. High Court of J&K Srinagar for uploading on the 
website. 

6. Mr. Avekpal Singh, Advocate 
...... for information and necessary action. 



~~C) i ?> 

1-IIGI-1 COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

No: 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

It is hereby notified that vide High Court Order Dated 14.10.2019 

Mr. Danish Nazir Wani 
S/0 Nazir Ahmad wani 
R/0 Gojwara Tulwari, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No . .JK-478/2019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~-~~~ 
(Mohammad Yasin Beigh) 

No: [ 1 }.· '>':· .. :21£ Dated: 
:;;!.. ) / .~dditional Registrar} 

I () I (J f)-c) t l ~ ;:~=~ 
7 I lqt~l!A 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. 
5. 

President Bar Association, High Court of J&K, Srinagar. 
In-charge N.I.C. High Court of J&K Srinagar for uploading on the 
website. 

6. Mr. Danish Nazir Wani, Advocate 
...... for information and necessary action. 



1-IIGH COURT OF JAMMU AND l(ASHMIR AT SRINAGAR 
(Exercising powers of Bm· Council under Section 58 of the Advocates Act, 1961) 

No: 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: \~ \\ () \ "x-t \ "~ 
) t • \ ,I ~ .. J 

It is hereby notified that vide High Court Order Dated 14.10.2019 

Mr. Junaid Amin 
S/0 Mohammad Amin Bhat 
RIO Undrooni Kathi Darwaza, Rainawari, Mohalla Ashraf Khan, Tehsil 
Khanyar, Distt. Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

ILL B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-48012019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

·' --~ (M"Jam~ Beigh) \ 

J \r.:::,~_., ~r~A-.d~---i.tio~egistrar_J~._-~ __ ·t.,~_, 
No: lcJ)t~c(:-:.,r:;·dj;_ ,' ( 7 

Dated: _ _,__i'f""'-""-l ll "~1 -·· 
1 \' ·- ~~ '\s11"'1\l 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. 
5. 

President Bar Association, High Court of J&K, Srinagar. 
In-charge N.I.C. High Court of J&K Srinagar for uploading on the 
website. 

6. Mr. Junaid Amin, Advocate 
...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising [lO\Yers of llar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _ _____:o'8,__,_'l...:._(',)_~ \_)\...;. ,__--__ Dated: \ 2 J I o / ~ 1 ? 
~ r· 1 :.c 

It is hereby notified that vide High Court Order Dated 14.10.2019 

Mr. Kais Alam Beg 
S/0 Jaffer Hussain Beg 
RIO Bhaderwah, Quilla Mohalla, Doda 
AlP H.No.16, Lane No.4, Chinar Enclave Sidhra, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from Cl D. His/her name has been entered under 

serial No.JJ(-48112019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Bhaderwah/Ja~mu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. 
5. 

President District Bar Association, Dada. 
In-charge N.I.C. Hi.gh Court of J&K Srinagar for uploading on the 
website. 

6. Mr. Kais Alam Beg, Advocatf.~ 
...... for information and necessary action. 

~· ~~s~o~\~ 
Additional R~gistrar l ..... · 

rh,_../ \ ~.,\. __ ..., 
,..-···· ~-;~~ ~t L'\ 



(Y))) 

IIIGll COURT OF JAMMU AND I<ASliMIR AT SRINAGAR 
(Exercising powct·s of Bar Council mulet· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _ _..c:.'~"'-.~=~~-'---~---'c-\. __ Dated: 1 '3 ) [ o J '}6 \::1 
~- I I 

It is hereby notified that vide High Court Order Dated 14.10.2019 

Ms. Mir Farhatul Aen 
D/0 Mukhtar Ahmad Mir 
RIO Uttersoo, Aminabad Chander \Vadan, Tchsil Shangus, Distt. Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-48212019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: '-1~""---'-----'--'-"---++
1 

.w_4 Joated: \ ]>;, ) l c) 
~ . l 

Copy forwarded to the: 

r--1. \__-, ~~--1<1 
(Mohammad Yasin Beigh) I 

Additional Registrar] 

\ '")-o l ~ ~~::~ \ 1 I '>)1-:{t'i, 

1. Principal District & Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President District Bar Association, Anantnag. 
5. In-charge N.I.C. High Court of J&K Srinagar for uploading on the 

website. 
6. Ms. Mir Farhatul Aen, Advocate 

...... for information and necessary action. 



1-IIGH COURT OF JAMMU AND IUSHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 8 C, 0 Dated: \ '6 \ \ t \ ":ln q 
It is hereby notified that vide High Court Order Dated 14.10.2019 

Mr. Mohd Hussain Sofi 
S/0 Gh Hussain Sofi 
R/0 Rakh Shalina Tingan, Mohalla Hussaini Colony, Tehsil B.K. Pora, 
Distt. Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-483/2019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,.,. \ -ov-~'l 
(Moham~ Beigh)l 

Additional Registrar J 
No: ";c~. r) __ ( '\- ~~ /_(Dated: \ ~\ \ \ ~ \ 0J·-6 \']) '}"\..// _.;\:'?\ 

' ~ l ( I :;:)l•+'\ 
Copy forwarded to the: 
1. Principal District & Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President District Bar Association, Budgam. 
5. In-charge N.I.C. High Court of J&K Srinagar for uploading on the 

website. 
6. lYlr. Mohd Hussain Sofi, Advocah.~ 

...... for information and necessary action. 



HIGH COURT OF JA1\1~1U AND I<ASHMIR AT SRINAGAR 
(Exercising powers of Bar Council unde1· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 

It is hereby notified that vide High Court Order Dated 14.10.2019 

Mr. Manzoor Ahmad Wani 
S/0 Gh Mohi ud Din Wani 
RIO Kukroosa, Handwara, Tchsil Villagam, Distt. Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-48412019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of exRiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,--,. \ _,o-r~ 
(Moham~n Beigh)) 

·) Additional Registrar} 
No: \ c\ ~)-~ cT·-'\ ~,_,,((Dated: \ '0.\ \ (~ \ ~))v\~c:-~--. q_"// _, <(.\,:::~ 

I I '\ \ v / l s ); '')I ' 
Copy forwarded to the: 
1. Principal District & Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President District Bar Association, Kupwara. 
5. In-charge N.I.C. High Court of J&K Srinagar for uploading on the 

website. 
6. lYir. Manzoor Ahmad Wani, Advocate 

...... for information and necessary action. 



HlGI-I COURT OF JAMMU AND I(ASHMIR AT SRINAGAR 
(Exercising powe1·s of Bar Council unde1· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

Dated lcf / lo }r;,y; I 'I 
1 . r 1 · 

It is hereby notified that vide High Court Order Dated 14.10.2019 

Ms. Navdeep Kour 
DIO Surinder Singh 
RIO Kanli Bagh, Sangri, Baramulla 
AlP Model Town, Sec-7, Gangyal, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-492/2019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No \l J-l).--ac,Jt~bated: 
- I 

Copy forwarded to/the: 
1. Principal District & Sessions Judge, Baramulla/Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. 
5. 

President District Bar Association, Baramulla. 
In-charge N.I.C. High Court of J&K Srinagar for uploading on the 
website. 

6. Ms. Navdeep Kour, Advocate 
...... for information and necessary action. 



HIGI-l COURT OF JAlVIMU AND 1\ASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

It is hereby notified that vide High Court Order Dated 14.10.2019 

:Ms. Nazia vVahid 
D/0 Abdul Wahid 
R/0 M~nabad, Lane No.1, Batmaloo By-Pass New Court Complex, 
~rinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. 8 Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No..JK-48912019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,--,. ~~~~\9 
(Mohammad Yasin Beigh) I 

_ ,. c \ _ 1 Addition~! R~-~i~_~rar J...\, 
No \ 0 ·u}) ~ ,';JC )5ated: 1\ a ) I"") ~~L ~" 0 -- -, 

Copy forwarded tot e: 
' -' - (j ... --~J I>} I ~)I ()) 

1. Principal District & Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President Bar Association, High Court of J&K, Srinagar. 
5. In-charge N.I.C. High Court of J&K Srinagar for uploading on the 

website. 
6. Ms. Nazia Wahid, Advocate 

...... for information and necessary action. 



I-UGH COURT OF JAMMU AND KASI-IMIR AT SRINAGAR 
(Exercising powers of Bat· Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENI~OLLMENT 

N 0 T I F I C A T I ON 

No: ---"-}1>--..:!.,.£,.1-..-. \_-+--\ _ Dated: \ '6 \ \ 0 f ~~ 
It is hereby notified that vide High Court Order Dated 14.10.2019 

Mr. Nasir Ahmad Khadim 
S/0 Abdul Rehman Khadim 
RIO Aishmuqam, Peer Mohalla, Tehsil Pahalgam, Distt. Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-490/2019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

_-,,~~4 
(Mohammad Yasin Beigh) 

Additional Registrar} 

No ~ '28'2 -/1&;f6ated: ~1 )'1 \ <g~ '~c/ ;;;{.;(,\ 
Copy forwarded to the: 
1. Principal District & Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President District Bar Association, Anantnag. 
5. In-charge N.I.C. High Court of J&K Srinagar for uploading on the 

website. 
6. Mr. Nasir Ahmad Khadim, Advocate 

...... for information and necessary action. 



HIGI-1 COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No 8 G,. ~· Dated: \ ~ \ \ h ) ~ 1 ~ \ l I '--' ~--; 

It is hereby notified that vide High Court Order Dated 14.10.2019 

Mr. Mir lshfaq Hussain 
S/0 Mir Mohd Akram 
R/0 Tapper, \Varipora, VVani l\1ohalla, Tehsil Pattan, Distt. Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-488/2019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

r}• \ --~C\ 
(Moham~ Beigh) 

,, \ \ Addit.io~_al Registrar j 
\ 

'\~ \ ~ \ (' )· L// ,L~-~·"~ ~• I l!) . i: ~ _.....- , 

Copy forwarded tot e: 
1 ~ l .... ~ ) 1'51 I "'I ( \ 

1. Principal District & Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. 
5. 

President District Bar Association, Baramulla. 
In-charge N.I.C. High Court of J&K Srinagar for uploading on the 
website. 

6. Mr. Mir lshfaq Hussain, Advocate 
...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

It is hereby notified that vide High Court Order Dated 14.10.2019 

Mr. Mukesh Sharma 
S/0 Gian Chand 
RIO Village Amroh, Tehsil Ram Nagar, Distt. Udhampur 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-48612019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of 12rovisional licence/enrollment must be 

sought before the date of exRiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President District Bar Association, Udhampur. 
5. In-charge N.I.C. High Court of J&K Srinagar for uploading on the 

website. 
6. Mr. l\1ukesh Sharma, Advocate 

...... for information and necessary action. 



liiGH COURT OF JAMMU AND KASI-IMIR AT SRINAGAR 
(Exc1·cising powers of Bar Council unde1· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: C(~ C )\~\ Dated: \ ~~ \ \a\ C_k_~~ 
I \. \ J 

It is hereby notified that vide High Court Order Dated 14.10.2019 

Mr. Manhor Singh 
S/0 Chamail Singh 
R/0 Swari, The. Kotranka Bakori (Budhail), Rajouri 
AlP Rathana Morh, R.S. Pura, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-48512019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~\()"\'\ 
rl· ~ ''S" 

(Moham n Beigh) 

No: tc} ')/ /.- ~~~/!i_!oated: j_fJ, . r:1,t1~ditio~~~?gistrarJI~:"'.--
" -.J-1----!-'='--+---"'-'="--"=f- I ) j I ~ I I 1\ 

/ . 
Copy forwarded to the: 
1. Principal District & Sessions Judge, Rajouri/Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. 
5. 

President District Bar Association, Rajouri. 
In-charge N.I.C. High Court of J&K Srinagar for uploading on the 
website. 

6. Mr. IVlanhor Singh, Advocate 
...... for information and necessary action. 



HIGH COURT OF JAMMlJ AND l(ASliMIR AT SRINAGAR 
(Exercising powers of Bar Council undct· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

It is hereby notified that vide High Court Order Dated 14.10.2019 

Mr. Suhail Wani 
S/0 Ghulam Mohammad Wani 
R/0 Bazar-E-Bat:amaloo, Tehsil Khas, Distt. Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-49612019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: \ 'l .,,a cc 'It vf Dated: l ~ 

Copy forwarded o the: 
1. Principal District & Sessions Judge, Sft--l?J.a,(jaft-.. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

4. 
5. 

of Government Gazette. • 
President District Bar Association, i ?r I 'O:l Glc;Ja.A.-
In-charge N.I.C. High Court of J&K Srina~ar for uploading on the 
website. 

6. Mr. Suhail Wani, Advocate 
...... for information and necessary action. 



l'.)(j I {~ l{ ·, 1-··' 

HIGH COURT OF JAMMU AND l(ASHMIR AT SRINAGAR 
(Exercising powers of Dar Council unde•· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

c~ t ""~ 
No: c'~, Z:_, UJ Dated: 

---~---1,.---

It is hereby notified that vide High Court Order Dated 14.10.2019 

Ms. Neelofar .Jan 
D/0 Gh Mohd Pala 
R/0 Hardu l\1adam, Tehsil Tangmarg, Distt. Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-49112019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of Jlrovisional licence/enrollment must be 

sought before the date of ex12iry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: \ c\;?,\ ]-')_;, kfrJated 
I 

Copy forwarded to the: 

' 
~~, 

~· ' (Mohamma asin Beigh)) 5..-{o ... 

\ 

Addi·t· ional B,egistrarj 
\ (')- r~ \.:y ~-/ ~\.~P'r 
'- \ )~l .. )~ 

1. Principal District & Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. 
5. 

President District Bar Association, Baramulla. 
In-charge N.I.C. High Court of J&K Srinagar for uploading on the 
website. 

6. Ms. Neelofar Jan, Advocate 
...... for information and necessary action . 

.-,~ 

Additional 
'7~--~· 



I-IIGI-1 COURT OF JAMMU AND l(ASHMIR AT SRINAGAR 
(Exercising powcr·s of Bar Council under· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No ~{'2r\ Dated \ '2, \\ D ~ b f) 
\I - - / 

It is hereby notified that vide High Court Order Dated 14.10.2019 

Mr. Naman Suri 
S/0 Pankaj Suri 
R/0 7-C, Shastri Nagar, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No . .JJ(-493/2019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No V\3\]--)_c)} ~ted 
Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. 
5. 

President Bar Association, J&K High Court, Jammu. 
In-charge N.I.C. High Court of J&K Srinagar for uploading on the 
website. 

6. Mr. Naman Suri, Advocate 
...... for information and necessary action. 



HIGH COURT OF JAMMU AND J(ASHMIR AT SRINAGAR 
(Exercising powet·s of Bar Council undet· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 21,--1\ Dated: \ 'd \ \ o \ 'irt ~~' 

It is hereby notified that vide High Court Order Dated 14.10.2019 

Mr. Pranav Jain 
S/0 Sanjcev Jain 
R/0 95-1/A, East Extension, Trikuta Nagar, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-495/2019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~~,q 
r~ · · o--r js--\or , 

(Moham Beigh) 
1 \ Additio~al R~gistrarj 

No \' 'I -,)). ·;, _:J"<,;_:tp,ated: \ !'> \ \ c-, r,_ l "/ ~~ ,\~~ 
Copy for~arded to ttk: /. 1 

'\ ~o . ·. ---i-~!l")t c, 

1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President Bar Association High Court of J&K, Jammu. 
5. In-charge N.I.C. High Court of J&K Srinagar for uploading on the 

website. 
6. Mr. Pranav Jain, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 5S of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: -+~~s,.L-'-~---J~'-)=---::L_-, _ Dated: ~ \\ ~ \ ~ 

It is hereby notified that vide High Court Order Dated 14.10.2019 

Mr. Suheem ~Vahid 
S/0 Abdul Wahid 
RIO Mominabad, Lane-1, Batamaloo, New District Court Complex, 
Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No .. fl(-49712019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,--, • ~ rrJ' ~"\ 
(Mohammad Yasin Beigh) I 

__ . . ~ Ad. ditional Re,gistrarl 
No:~ f} r)_c __ C) ~ -Dated:- ·: - -wl:t v --~~'\r-

. t5/YJ/l\ 
Copy forwarded to the: 
1. Principal District & Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President Bar Association, Higl1 Court of J&K, Srinagar. 
5. In-charge N.I.C. High Court of J&K Srinagar for uploading on the 

website. 
6. lVlr. Suhecm Wahid, Advocate 

...... for information and necessary action. 

' 
~ 

gistrar J 5.-IO ... ,l 
~~.A 

,~-~/In{() 



1-IIGll COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exe1-cising powe1·s of Bar Council unde1· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

Dated ~ '6\\ b~~ l1 
It is hereby notified that vide High Court Order Dated 14.10.2019 

Mr. Suhail Shafi Wani 
S/0 Mohd Shafi Wani 
RIO Sempora, Panthachowl\, Wani Mohalla, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.Jf(-49812019 in the roll of Advocate maintained by this Registry. 

The. renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

\ 
o, '1 ,.. ~ ?'' N I , ) ('--- /• .. / 0 t d o: 1 :.>.).>.--~.16 ~-,-- a e : , I~ 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. 
5. 

President Bar Association, High Court of J&K, Srinagar. 
In-charge N.I.C. High Court of J&K Srinagar for uploading on the 
website. 

6. lVIr. Suhail Shafi \Vani, Advocate 
...... for information and necessary action. 



HIGH COURT OF .JAMMU AND I(ASHMIR AT SRINAGAR 
(Exercising powers of Bar Council unde•· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ---'~,__,__-.,.______,_\ --1"-\...---- Dated: \ ]3 \ \ '" \ \?rf-, \_ ~~ 
I p \ -~ 

It is hereby notified that vide High Court Order Dated 14.10.2019 

Ms. Shectal Razdan 
D/0 Kuldccp Krishan Razdan 
R/0 H.No.842, Subash Nagar, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-49912019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. 
5. 

President Bar Association High Court of J&K, Jammu 
In-charge N.I.C. High Court of J&K Srinagar for uploading on the 
website. 

6. Ms. Shectal Razdan, Advocate 
...... for information and necessary action. 



1-IIGI-1 COURT OF JAMMU AND l(ASHMIR AT SRINAGAR 
(Exercising powet·s of Bar Council undet· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: -~6"--r--"-\-'=!S<----.. __ Dated: ~ '6, \ \ <0 \ ~ ~ 
\ 

It is hereby notified that vide High Court Order Dated 14.10.2019 

Mr. Sibgatullah Shah 
S/0 Zahoor Ahmad Shah 
R/0 Vakeel Colony, Brain Nishat, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to tile verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JH-500/2019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. 
5. 

President Bar Association High Court of J&K, Srinagar. 
In-charge N.I.C. High Court of J&K Srinagar for uploading on the 
website. 

6. Mr. Sibgatullah Shah, Advocate 
...... for information and necessary action. 

___,. L-~~ 
Additional R~istrar 1 5-lo-- 1 

'\V LL~ 
·-~~F~ \t () 



HIGH COURT OF JAMMU AND I(ASHMIR AT SRINAGAR 
(Exercising powers of Bar Council unde1· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: -----"'~4---\~Cr""-:.-' _ Dated \ }( \ 1 6 I ~ 
It is hereby notified that vide High Court Order Dated 14.10.2019 

Ms. Smiley Sawhney 
D/0 Sanjay Sawhney 
RIO F-332, Hari Singh Nagar, Rehari Colony, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-50112019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~- t ·&V'~9 (Moham~n Beigh)) 

___ J ·l Additional Regi~trar j 
No: t1 :', r;'? - )fkt6ated 1 Y:l \ (') ) r;r., \ "l ·~ .3=-"-

1 --j 1 5]1 "]l ~ 
Copy forwarded td the: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President Bar Association, High Court of J&K, Jammu. 
5. In-charge N.I.C. High Court of J&K Srinagar for uploading on the 

website. 
6. Ms. Smiley Sawhney, Advocate 

...... for information and necessary action. 

~· ~I --'~ 
Addition~ra~ 1 6-- \ 0 ,.- I ("/' l 

..\.~-~ 
"\sft~{ L'\ 



HIGll COURT OF JAMMU AND ICASHMIR AT SRINAGAR 
(Exercising powers of Dar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No ~~~ J Dated \ ~ \\~ I Ch 1,1 
It is hereby notified that vide High Court Order Dated 14.10.2019 

l\1s. Snobct· Azad 
D/0 Nisar Ahmad Azad 
R/0 Kakasathoo Jamalatta, Tehsil South, Distt. Srinagar 
AlP Peer Bagh Milatabad, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-50212019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,---,·~~4 
(Mohammad Yasin Beigh) l 

No: ~ <Jl '':)\/~-~(();_(bated: __ \~"'--~-) 
1
.+-l.l.....>c"'--j +\ C)r-c-(,1.-.'....,..~--"':+ditio~~gistrar~·::-_"--

/ ( - . \ 1),/<»/t''\ 
Copy forwarded to the: 
1. Principal District & Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. 
5. 

President Bar AssociationHigh Court of J&K, Srinagar. 
In-charge N.I.C. High Court of J&K Srinagar for uploading on the 
website. 

6. Ms. Snober Azad, Advocate 
...... for information and necessary action. 



HIGH COURT OF JAMMU AND I(ASHMIR AT SRINAGAR 
(Exercising powe1·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

It is hereby notified that vide High Court Order Dated 14.10.2019 

Mr. Sushil Sharma 
S/0 Yash Paul Sharma 
RIO V.P.O Ranjan, Tehsil Bhalwal, Distt. Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-50312019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President Bar Association, High Court of J&K, Jammu. 
5. In-charge N.I.C. High Court of J&K Srinagar for uploading on the 

website. 
6. Mr. Sushil Sharma, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council undet· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:-----""§ 'j Q)t--- Dated: \ ~ ~\~\("d-ot l 

It is hereby notified that vide High Court Order Dated 14.10.2019 

Mr. Sheikh Amir Mushtaq 
S/0 Sheikh Mushtaq Ahmad 
R/0 Boniyar Baramulla 
AlP Vermul Heights Colony Delina 01, Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-50412019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

er-r~ 
(~~mma asin Beigh) 15-\0 .-,') 

,- , , 1 <J . Additional_ Re_gistrar L\~-
No /~ l,]L~ Jtj!loated:~\4 fJv/ ~~~ 
Copy forwarded to the: 
1. Principal District & Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President District Bar Association, Baramulla. 
5. In-charge N.I.C. High Court of J&K Srinagar for uploading on the 

website. 
6. Mr. Sheikh Amir Mushtaq, Advocate 

...... for information and necessary action. 



• 

HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bat· Council undet· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: '8:, 'i:t, 0 Dated \ ~ ~\ tl l f{J=x \"{ 

It is hereby notified that vide High Court Order Dated 14.10.2019 

Mr. Shahid Ali Ncngroo 
S/0 Ali Mohd Nengroo 
RIO Jafferpora Gangoo, Pulwama 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-50512019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,......,. \ _.,_r~9 
(Moham~ ~eigh)' 

) I 
Additional Registrar. L 

No: ('~~,! ·) ~/Z--8')/1} (~/bated: \~ \ ~. f)'r-~ \ at ~ ~-~ 77'-- -----'~~.......L_--J--l.L----\-- \ I '5/l "'/IS 
Copy forwarded to the: 
1. Principal District & Sessions Judge, Pulwama 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. 
5. 

President District Bar Association, Pulwama. 
In-charge N.I.C. High Court of J&K Srinagar for uploading on the 
website. 

6. lVIr. Shahid Ali Ncngroo, Advocate 
...... for information and necessary action. 



HIGH COUH.T OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: \~ \ 0 \4 t~ 
It is hereby notified that vide High Court Order Dated 14.10.2019 

Mr. Vikramjit Singh Manhas 
S/0 Mohan Lal Manhas 
RIO H.No.61, Shahbad Colony, Ballll Fort, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-50612019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

o--.r-~-:--\0 ...-\~ ,-, . \ ~, 
(Moham n Beigh) 

' ) Additional RegistrarL 

No:~\___,_· --=-:..L-~~,_v~ated: \~d') \ (~ _ ~ t ~ ')~ _b"" 
\

1 
X: ( \')lte\l1 

Copy forwarded o the: 
1. Principal District & Sessions Judge, Pulwama 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. 
5. 

President District Bar Association, Pulwama. 
In-charge N.I.C. High Court of J&K Srinagar for uploading on the 
website . 

. 6. Mr. Vil\ramjit Singh Manhas, Advocate 
...... for information and necessary action. 



HIGH COURT OF JAMMU AND l(ASHMIR AT SRINAGAR 
(Exe1-cising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ~ ~"" Dated: \%\\ ('>, \ ~\_~ 
It is hereby notified that vide High Court Order Dated 14.10.2019 

Mr. Nighat Amin 
S/0 Mohammad Amin 
RIO H.No. 125 Haji Abad Colony, Bemina, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-50912019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

.--, . \__.--.~4\"1 
(Mohammad Yasin Beigh) 

\ . Additional Regi~trar J 
No: \:::y->. '1 '2::~ LH~ / fJ!Mted _\-->..,--, -~""'-'--1-1--fl--=o--+-l W,'j 0v ~~ 

l~lre.}r~ 
Copy forwarded to the: 
1. Principal District & Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. 
5. 

President Bar Association, High Court of J&K, Srinagar. 
In-charge N.I.C. High Court of J&K Srinagar for uploading on the 
website. 

6. Mr. Nighat Amin, Advocate 
...... for information and necessary action. 



HIGH COURT OF JAMMU AND I<ASHMIR AT SRINAGAR 
(Exercising powers of Bar Council unde1· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

It is hereby notified that vide High Court Order Dated 14.10.2019 

Ms. Oment Farooq 
D/0 Farooq Ahmad Rather 
RIO Chakoora, Tehsil Shahoora, Litter, Distt. Pulwama 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-49412019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~-~~ (Moha~ad Yasin Beigh) l 5 
\ Addi onal Registraq 

\ ~ \ \_()>~fM\c. ~ )~ 
Copy forwarded to the: 
1. Principal District & Sessions Judge, Pulwama 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President District Bar Association, Pulwama. 
5. In-charge N.I.C. High Court of J&K Srinagar for uploading on the 

website. 
6. Ms. Omera Farooq, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND 1\:ASHMIR AT SRINAGAR 
(Exercising powers of Bar Council unde1· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ~'&S- Dated ~ ~ \ \ l~\~~ 
It is hereby notified that vide High Court Order Dated 14.10.2019 

Mr. Viren Magotra 
S/0 Rajecv Magotra 
R/0 H.No.284-A, Gole Market Gandhi Naga1·, Jammu 
A/P H.No.212, Sector-2, Channi Himmat, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-508/2019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

_,.~~ 

No \ 01l(o') -I ~J,;tlated 
(Moham~ad Yasin Beigh)~~ _,--\o-li . ) 

1 
Ad~nal Registrar lS... 

\ Yf J Co ~\ "j 
\_ ~); [ v ~ ·---~~ 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. 
5. 

President Bar Association, High Court of J&K, Jammu. 
In-charge N.I.C. High Court of J&K Srinagar for uploading on the 
website. 

6. Mr. Viren Magotra, Advocate 
...... for information and necessary action . 

.. -~~ 
Add~-~~ Registrar / f:,./ l (f-~ 



.. 

HIGH COURT OF JAMMU AND I(ASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: -:---\\:>i-?~___:c;.{\ rL'-==-=--- Dated: ~~\I ~ l ';}c;;· l1' 
It is hereby notified that vide High Court Order Dated 14.10.2019 

Mr. Vijay Kumar 
S/0 Sukh Dev Dutt 
RIO Viii. Kah Tehsil Meramandiran Old Akhnoor, Ward No.7, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-507/2019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: 

___,. \ -CI-"~\'1 
(Moham~ Beigh) 

Additional RefJistrar \ 
\]\ \ ~ \f"~') 0-/ ~;~--~.-

. \ I t.,L - I I >It ., I t "' 

1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President Bar Association High Court of J&K, Jammu. 
5. In-charge N.I.C. High Court of J&K Srinagar for uploading on the 

website. 
6. l\1r. Vijay Kumar, Advocate 

...... for information and necessary action. 



HIGH COURT 01~ JAIVIIVIU AND I<ASHMIR AT SRINAGAR 
(Exet-cising powers of Bar Council undet· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: -~SoL_-L-"-f __.::;:_6 __ Dated: IS- fo_ 20 J 3 

It is hereby notified that vide High Court Order Dated 14.10.2019 

Ms. Madecha Majid 
D/0 Abdul Majid Bhat 
R/0 27-G, Green Lane Shah Anwar Colony, Hydcrpora, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

is.suance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-48712019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: f G b 1() -----11t/Lf0ated: 
l 

Copy forwarded to the: 
1. · Principal District & Sessions Judge, Srinagar. 
2.. Secretary, Bar Council of India, New Delhi. 
3.. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. · President Bar Association, High Court of J&K, Srinagar. 

In-charge N.I.C. High Court of J&K Srinagar for uploading on the 
website. 


